
NATIONAL COMPANY LAW TRIBUNAL 
CHANDCGARH BENCH, CHANOIGARH 

In the matter of: 

MGB Metm Group Buying HK Ltd., India Liaison Ofnce. 

. . . Petitioner 

Pmsent: Mr+ Ravi Sharma, Advocate for phtioner. 

Learned counsel for the petitioner inter a h  contends that the petitloner Is a 

body corporate entitled to apply under sedbn 2 (41) of the Companies Act, 2013. It 

is subrnkted that the petitioner is the UaTson office of a foreign company MGB Metro 

Qmup Buying HK Ltd, which is imprated outside India. It is submitted that the 

aforesaid company was Incorporated on 14.05.2003 In Hongbng and tts Articles of 

Association adopted by special mlution passed on 24.06.2016, are pert of 

Annexure- A. Leaned counsd further submits that the petitioner which is the liaison 

office of the foreign company has also obtained cetiicate of establ~shment of place 

of business in India hPm the Registrar of Cornpanjes, NCT of Delhi and Haryana on 

17.08.2004 (Annexure C) and this liaison ofice is located at Gumaon and, therefurn. 

this matter falls within the jurisdiction of Chandigarh Bench of the NCLT. LearneU 

muns91 for the petrtioner further submits that the petitioner is thus a body mrpowb. 

Learned cwnsel also contends that the term 'body corpura!ei or 'corporation' is 

defined in sub-section (1 1 ] of S d o n  (2) d the Companies Act, 2013 which is not an 

exhaustive but an imnclusive definition. 

It is f~rthar submitted that the company has passed a Resolutjon dated 

O5+04.20 17 Annexure 'K' authorising Ksvb  Bhatia, Authorised Rep~serrtative of the 

Company's Liaison mcs to We this petition In terms of SecMn 2 (41) of the 
. - 




